
HIGH COURT OF DELHI: NEW DELHI 
 

NOTIFICATION 

 

 

No. 183/Rules/DHC                                     Dated: 18.05.2012 

 

 

Whereas the High Court of Delhi, by way of amendment, proposes to introduce an 

Explanation to Rule 106 of Order XXI of the Code of Civil Procedure, 1908 (Central Act of 

1908), which would read as under:- 

 

In Rule 106, Explanation shall be added after sub-rule (3) as follows:- 

 

“Explanation: An application may be admitted after the said period of thirty days if 

the applicant satisfies the Court that he had good cause for not making the 

application within such period.” 

 

AND Whereas the objections, in writing, from any person, with respect to said 

amendments are invited within a period of one month i.e. 30 days from the date of which this 

Notification is published in the Delhi Gazette Extraordinary. 

 

AND Whereas, the objections may be sent to the Registrar General of the High Court of 

Delhi, at the following address/E-mail address:- 

 

  High Court of Delhi, 

  Sher Shah Marg, 

  New Delhi – 110 003. 

  E-mail : delhihighcourt@hub.nic.in 

 

BY ORDER OF THE COURT 

         Sd/- 

               (V.P. VAISH) 

REGISTRAR GENERAL 

 

 
 


